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1
BEFORE THE HON'EI?E NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 75 OF 2025

IN THE MATTER OF:

* Akhilesh Kumar ...Applicant
Versus‘
State of Uttar Pradeseh & Ors. ...Respondents

REPLY ON BEHALF OF THE RESPONDENT NO.-8,UTTAR
PRADESH POLLUTION CONTROL BOARD

I, Dr. Madhavi Kamalvanshi ,aged about 75.4 years,W/o Dr Arvind

Kumar, presently posted as the Regional Officer, Uttar Pradesh
Pollution Controi Board (hereinafter referred to as UPPCB),

Banda, U.P. dohereby solemnly affirm and state on oath as under: -

1. That in the official capacity mentioned above, I am
acquainted with the facts and circumstances of the case and

as such I am competent and authorized to .swear. this
affidavit.

!\)

That the Applicant has filed the abovenoted Original

Application wherein following prayers have been made:

“a. A joint committee may be constituted to inspect the
Gatta No. 576 and license of explosives issued in favour
of respondent no. 5, regarding illegal mining. '

b.  Till the submission of committee report, the respondent
no. 5 may be restrained from using the explosive license
for any mining activity.

¢.  Environmen: Compensation be imposed against the
defaulters for carrying out illegal mining and illegal
use of explosive. | V

d.  Any other order, direction may kindly be passed as this
Hon’ble Tribunal deem fit and necessary in the interest

of justice”
Noshr—
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That in pursuance to the complaint dated 20032024 made
by Shri Akhilesh Kumar, a letter has been sent by the
UPPCB to the Director of Mines Safety, Hapur Road,
Ghaziabad vide letter no.-61/Jai Maa Chandrika
Enterprises/2024 dated 23.04.2024 for necessary action
regarding the complaint.A copy of the said letter has also
been sent to the Mining Officer, Mahoba.

A true copy of the letter dated 23.04.2024 is being annexed

herewith and marked as Annexure-R8/1.

That again a letter has been sent by the UPPCB to the
Mining Officer, Mahoba, vide letter no.-1603/Prarthana
Patra/25 dated 11.03.2025 for necessary action. |
A copy of the said letter has also been sent to the _Cont'roller
of Explosives, Ministry of Commerce and Industry
Petroleum and Explosive Safety Organization, Agra.

A true copy of the letter dated 11.03.2025 is being annexed

herewith and marked as Annexure-RS8/2.

The UPPCB vide its letter dated 14.08.2025 has requested -‘te
the Mining Officer, Mahoba for providing the information
regarding the action taken against Respondent No. 5 — M’s
Jai Maa Chandrika Enterprises, Rajendra Nagar Vlllage
Kabrai, District Mahoba, Uttar Pradesh.

A true copy of the letter dated 14.08.2025 is being annexed

herewith and marked as Annexure RS8/3.

That in reply to the above-mentioned letter the Senior
Mining Officer, Mahoba vide its letter dated 23.08.2025 has

informed that the validity of mining lease in favour of the

W Respondent No. 5 was from 24.05.2001 to 23.05.2011 and
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presently no mining lease has been approved for the said
area.
A true copy of the letter dated 23.08.2025 is being annexed

herewith and marked as Annexure R8/4.

7. That the joint inspection of the site was conducted on
27.08.2025. A true copy of the Joint inspection report is

annexed herewith and marked as Annexure R8/5. |

That it is also pertinent to mention here thatas
per the office record the Consent to Operate (CTO)has not
been issued by the UPPCB in favour of Respondent No. 5
under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981, as

amended.

That the above facts are being placed on behalf of the Uttar
Pradesh Pollution Control Board before this Hon’ble Tribunal for

DEPONENT

its kind perusal and consideration.

VERIFICATION:

I, the above named deponent, do hereby verify that the contents of
above affidavit are true to my knowledge derived from ofﬁciél
record. No part of the same is false and nothing has been concealed
 therefrom.

VERIFIED ON THIS THE 28 DAY OF AUGUST, 2025 AT

jesss 234 N —

RN DEPONENT

C.B. GUPTA
NOTARY BANDA
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